
CENTR.4L A0,11NISTRiltIVE TRIBUNAL 
CALCUTTA 8ENCH 

O.A. No.829 of 1997 

This the 7th day of June, 200 

HON 'E3 LE SHRI S RJESHJ Rf J HA, ADMINISTRATIVE 1E1B ER 

NarayanCh -idra 1litra, S/c Shri Joydeb litra, 

Ex.Casuai Worker under Chittaranjan Locomotive Works, 

Chittaranjan, residing at P.O.& tLll: Saguria, 
District Ounika (Bihar) 	 ant 

(B y Advocate : Shri B. Chatterjee) 

Ver a u s 

Union of India, through 

The enerl IThonager, Chittaranjan Locomottve Works, 
Chittaranjan, District Bardhaman. 	. ...Respondents. 

(By Advocate : Shri P.K. Arara) 

onD 	(on.L) 

Heard lened counsel for the parties, 

2. 	This Original Application has been filed with 

prayars that a direction be given to the respondents to 

engage the applicant in any Class IV category available 

or going to be available in future as doein the cases of 

Uipak 1(umar ilitr a  and NitaL Gorai and others Vs. Union of 

India and Ors. in the cases of OA No. 1177/1989 and DA N. 

234/1994 respectively, It has also prayed that direction 

be given to the respondents to take steps for the absorption 

of the applicant in any present vacancy or vancy arising 

in future without employing any other new recruits or any 

other persons, junior to hirn. 

311 	 The facts of the matterbriefly, are that the applicant 

was initially employed by the respondents as a casual labourer 

on 	1.10.1971 	2ndontjn9dto be with them till 31.12.1972, 	He 
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also acquired temporary status while serving the respondent. 

However, his services were'tez4minated without assigning any 

reason and without following the principles of natural 

justLce, ass' 	414by the applicant. He has also referred 

to the need of maintenance a? Live Casual Labour Register 

in trms of Railway Board's letter dated 14.3.1987 and has 

submitted that the applicant's name has  not been shown in 

the slid register. He has also referred to the c 8se of Dipak 

litra Vs. UOI & Ors. in OA No.1177 of 1989 decided on 

18.4.1996 by the Tribunal,. a-reference to which has been 

made 'by him in hisresentation alsot 	of which is 

at Annexure 'A',andLhas  prayed that 	Tsimilar benefits may 

be extended to him also. 

No reply has been filed or behalf of the respondent. 

Learned counsel for the respondent is;  however,present in the 

Court. 

Having regard to the ft that thnatter has  been taken 

up by the applicant with the respondent a number of times 	- 

through representations, last such rapresentation 	placed 

at Annexure 'A! to this OA and the s ame '"not been due  

consideration and to which no reply has been given to the 

applicant so 	I am of the considered opinion that, 

keepirg in view that the present Original Appaication 

pertains to the year 1997 and considerable time has el5psed, 

the iriterest of justicc will be met. if this Original 

Appliation is disposed of at this stage  without awaiting 

I 	
..,.Contd..P/3 



a reply from the respondent with a direction to him that 

he.consider and dispose of the representations as filed by 

the applicant together with this Original Application tre:t 

the same as another representation by issuing a reasoned an 

speaking order within aperiod of three months from the dat 

of receipt of a pertifiedcopy of the present Order. Order 

acor ding ly. 

6.' 	With this, the present Original Application stands 

disposed of without any order as to costs, 

H 
(sRwEsHwAR JH) 
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